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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.NO.2682/99
New Delhi, this the 15th day o4 May, 2000.

HON’BLE MRS. LAKSHMI SWAMINATHAN, MEMBER (J)
HON’BLE MR. V.K.MAJOTRA, MEMBER (A)

Sh. Chand Singh, S/0 Sh. Madan Pal
Singh, R/O F-108 (B), Pandav Nagar (PPG),
Delhi - 110 0971. Working ab STA,
Scientific AnalysLb Group, Metcalde
House, Delhi - 54. '

(By Advocate: Applicant 4in person)

VERSUS
1. Union o4 India through

Secretary, Ministry od Defence,
South BLock, New Delhi.

2. Directon Genenral, Research and
Development {DGR&D), Ministry od
Ded4ence, South BlLock, New Delhi -
110 011.

3. Dinrnecton, Scientific AnalysLs

Group, Metcalfe House, Delhi-54
...Respondents.

(By Advocate: Mxr. M.K.Caur, proxy counsel 4on
Sh. R.P.Aggawal)
ORDER [(ORAL)

By Hon'ble Mrs. Lakshmi Swaminathan, M (J):

The applicant states that as he hasd recedved
the payments which was the subject matten o4 the 0A, he

seehks peumission Lo withdraw the OA.

In the above circumstances, “the OA L4

disposed of as withdrawn. No onder as to cosis.
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(V.K.Majotral (Mrns. Lakshmi Swdménath&ZT///
Member (A) Member (J)
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